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BEFORE THE NATIONAI“ GREEN TRIBUNAI´ ,(SZ),SITTING AT

CHENNAI

(Under section 18(1)read With Section 14 ofthe National Creen Tribunal

Act 2010)

Application No 186 of2021(SZ)

IN THE MATTER OF

N Muraleedhara Mallan

S/o Narayana MaHan

Nandanam Kundclattu Krishna Nivas

SL Puramっ Varakady Road,

Mararikkulaln North,Scthulckshmipuralm.

Alappuzha,Kerala-688523

Phonc No。 9884422695。

Emai I - taaurs @gmail.com
. . . Applicant

―ヽ/s―

-fhe 
Central Pollution Control

Represented by its Chairman.
Pariwesh Bhavan. East A{iun
Delhi - I10032.
Phone No. +91 ll 22307233
Email- ccn.cpcb@nic. in
And 5 others

…。Respondents

MPLY STATEMENT FILED ON BEHALF OF THE ISTIMESPONDENT

Thc lSt Respondent submits as foHows:―

l. 'l-he l't Respondent has perused the application filed by the applicant. The

application has been filed by the Applicant to permanently forbear the 4th *6 5th

Roard.

Nagar.
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Respondents fiorn establishing a fuel station at Survey Nos. 49814-5-6 and l7 of

Mararikulam North Village, Kanjikkuzhy Block in Alappuzha District of Kerala

in violation of the existing laws. The applicant is aggrieved by the setting up of a

fuel station in an eco-fragile area close to the coastal belt of Alappuzha district

without the consent lrom the 3rd respondent, T'he Kerala State Pollution Control

Board (KSPCB).

2. That the averment contained in Para 1 and 6, it is submitted that the Applicant

is residing in Mararikulam North village. Kanjikuzhy Illock in Alappuzha

district" which is a coastal village through which the national highway 66

(Previously NFI 47) passes. It is claimed that the village is bestowed with thick

vegetation with numerous water bodies. 'Ihe 4'h respondent Oil Marketing

Company (OMC), M/s. Bharat Petroleum Corporation l-imited (BPCL) is

attempting to establish a retail outlet (RO) in survey no. 49814-5-6 and l7 of the

above village through the 5'r'respondent project proponent. It is claimed that the

proposed location of the RO is a residential area with 6 ponds.4 wells,6 houses,

7 bore wells and a medical clinic with staff quarters and residences. It is stated

that the distance between the proposed RO and residences/ clinic is less than 25m

and that this is in violation ol'CPCB siting Guidelines and authorities have not

taken any steps in spite o1'several agitations and representation in the matter to

stop works of RO, being setup in the eco-fiagile location

3. Further, it is stated that the proposed petrol pump is .iust I 5m tiom the

applicant's house. It is submitted that the I't Respondent on January 07,2020h'as

issued guidelines for setting up of new petrol pumps in compliance of the

Honourable National Green Tribunal (NGT') order dated January 18,2019 in the

matter of OA No. 8612019. 'fhe guidelines issued is based on the specific

ゝ、ゝ
…
S.SURESH
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directions to prepare appropriate guidelines for setting up new petrol pumps in

the country and the guidelines are to be got implemented by the State

Government/ SPCRs. It is submitted that as per the CPCB guidelines, new petrol

pumps/ ROs shall not be located within a radial distance of 50 m (from fill point/

dispensing unit/ vent pipe rvhichever is nearest) from schools. hospitals ( l0 beds

and above) and residential area designated as per the local laws. It is also

mandated that in case of constraints in complying with 50 m distance criteria, the

petrol pump/ RO shall implement additional safety measures as prescribed by

Petroleum Explosive Safety Organization (PESO). The guideline further insists

on minimum 30 m distance criteria between ne\\'petrol pumpi RO and schools/

hospitalsi residential areas designated by local laws. The guidelines issued as per

the CPCB oflice menrorandum No. B- l30l I ll12019-20lAQM/0814 dated 07-01 -

2020 is at ANNITXURIT A-l.

4. Further, it is claimed that there are two natural ponds in the immediate vicinity

of the proposed fuel station. It is submitted that CPCB has recently issued an

addendum to the ANNEXURE A-l guidelines. wherein it is mandated that new

petrol pumps are not allowed within 50m from any surface water bodies included

in the revenue records. The addendum as per the office memorandum B-

I30I 1ll12019-201AQM. dated August 16.2021 is annexed as ANNEXURE R I -

l. The ground reality of nearbl, surface water bodies like ponds needs to be

verifred by the concerncd district olflce of thc 3'd Respondcnt.

5. It is submitted that. in view of to several references/ cases received regarding

the applicability of CPCB siting criteria dated 07-01-2020 with respect to new

petrol pumps/ ROs where letter of intents (Lol) have been issued or applications

have been made for obtaining NOC or prior/ initial approval has been obtained

・ゝゝ
…
S.SURESH
REC10NAL DlRECTOR

CENTRAL POLLUT10N CONTROL BOARD

Ⅲ NW:R鉄 薇 ■ぼ 譲

=.器
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from Petroleum Explosive Safety Organization (PESO); CPCB issued

clarification dated 29-01-2021 (ANNIIXIJRE Rl -2), that the above guidelines is

appticable for petrol pumpsi ROs where construction commenced by Oil

Marketing Companies (OMC) on or after 07-01-2020.11 was made clear that the

siting criteria specified in the above guideline is not applicable to petrol pumpsi

ROs where prior clearance/ initial approval has been obtained tiom PESO and

subsequently construction has been started by OMC befbre 07-01-2020.

6. With regard to the averments in para7, it is submitted that CPCB on 20.08 .2019

has issued an advisory to SPCBs/PCCs that petrol pumps may be exempted from

obtaining consent (ANNIjXURII Rl-3). With regard to the grounds raised by the

applicant, the allegations and apprehensions must be verifled by a proper site

inspections of thc location of the proposed luel station. It is submitted that. if the

proposed fuel station is not in compliance with the ANNEXURE A-l guidelines

and the ANNEXURE Rl -1 addendum to the above guidelines, respondent R4 and

R5 needs to reconsider the location for the proposed RO unless they are entitled

for exemption in distance criteria as per the ANNEXURE Rl -2 clarification. It is

submitted that said guidelines are to be got implemented by the State

Government/ SPCBs.

ln the light of the above. the Flon'ble T'ribunal may pass appropriate orders and

render.iustice.

Dated at Bengaluru on this the 9th day of August, 2021 .

ゝ _ゝ
―DEPONENT ち` へ`し｀`

seSURESH
REC10NAL DiRECTOR

CENTRAL POLLUT10N CONTROL 30ARD
REG10NAL DIRECTORATE〔 SOUTH〕

電猟∬ぶ比:tl:樹fきξ∬為8〃:麗よ

Counsel lbr l'1 Respondent

ftttlt
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VI]RIFICATION

I, S. Suresh, working as Scientist'E'and posted as Regional Director

(Bengaluru), Central Pollution Control Board, the I't Respondent herein do

hereby verify that the contents of the above paragraphs are true and correct to the

best of my knowledge. information and belief.

Dated at f]engaluru on this the 9tr'day of August. 2021 .

Counsel for I't Respondent
S‐ いゝN因ヽ、へ＼ぃ、、
DEPONENT

S.SURESH
REC10NAL DlRECTOR

CENTRAL POLLUT10N CONTROL BOARD
REC10NAL DIRECTORATE〔 SOUTH〕

MIN.OF ENV′ FORESTS&CC′ GOVT,OF INDIA
BENGALURU・ 560079。 MOB:9480672128
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Item No。 02:

BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE,CHENNAI

Original´如 pliCatiO■ _No.1869f2021_(5盈

〔7■ rou逝Ⅲ Ⅵdeο COnヵrenceリ

IN THE MATTER OF

No Muraleedhara Mallan         ‐| ‐

Kerala                 ‐■‐|||||■         "Applicant(s)
Versus

Central Ponution ContrΩ ム郵oard    
‐

Rep.by■s Cha廿man,1耕ヂ=    ・‐
New Delhi and“

irSi.‐  ‐|‐   ‐

Date of hearmgi.123r,ハ ugust,2o:2‐1:

CORAM:
:::::1‐  .■ 11

H酬義夢
‐M暮・
,VSTI,CE‐■‐攣

MAKRISH、押 .JVDКttM

When the matter came up for hearing today through Video Conference for

admission, Mr. S. Kamalesh Kannan and Mr. S. Sai Sathya Jith represented

the applicants. Mrs. P. Jeyalakshmi represented first respondent and Mrs.

V.K. Rema Smrithi represented 3'd respondent.

When it was pointed out as to whether any compliant has been made to2.
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the regulator regarding the violation and whether the regulator had taken

any action,the learned counsel appearing for the applicant subΠlitted that

though the applicant has not made any complaint, several persons who

were likely to be affected by the establishment this unit had moved the

Kerala State Pollution Control Board(KSPCB),but they had not taken any

action and that was the reason why the applicant filed this application as a

Public lnterest Litigation and he is prepared to produce the documents to

show that certain c9mplaints have been made to the authorities and no

祖bn hs ttnギ no He hd」 b̈mndttattwttbesatisttd f
directiolls are given to the Kerala Statc Ponution controI Board(KSPCB)

that if,they are not complying、～
rith the conditions,they sh6色

ld..・nOt aHOw

tO prOCeed with the establishment of the unit and the applicatiollcan be

disposed of vvith such direction. But v、 re are not inclined to do that as

giving such blanket direction without hearing the other.side,will affect his

interest and it is likely to be misused as well.

nsel appearing for the applicant hat if some3.The le

tirne is granted,he,will bLュble tO produ(produce certain representations made by
―

the local people. So before admitting the matter, we feel that time can be

given to the applicant to produce certain documents to show that there

were representations made by the local people against the establishment of

the unit on the ground of sitting criteria to the regulators and the

regulators had not taken any action. So, we feel that some time is granted



to the applicant to produce certain

representation has been made by the

action was taken in spite of that.

Post for admission, on 03.09.2021.

O.A. No. l86l
23rd

sd/--

.J.M.
(Justice K. Ramakrishnan)

documents to

public to the

show that

authorities
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B-1 301 1 I 1 t2019-2o/AQM
August 16,2A21

OFFICE MEMORANDUM

t'or*11"J'i{ri;r:?:r*::if""' ror settins Up or New petror pumps issued on

CPCB in conrpliance of the Hon'ble National Green Tribunal orderdated January.,,B,2019 in o'A No' 86/2019' Gyanprakr",r.n @ Pappu singh Vs Uol & ors. issuedguidelines for settrng Up of New Petrot nlmps vrde o M No 8-1301 1r1t2o1g-20lAQM|10809 dated January A7, 2020.

llon'ble NGT vide further orders dated 23.07 202a and 0g 10.2020, in the matter ofsuresh Mandaloi Vs' State of M P & ors (o A No 61 of 201g (cz)), crirectedMoEF&cc and cPCB to submit a report with regard to the minimunr distance fromwater bodies to the petrol pump.

The matter was referred to the Expert committee and the draft guiderines forimplementation in ca:e of petrol pumps n"r, water bodies were prepared. Theguidelines also specify the groundwater and soil sampring protocor, frequency ofsample collection and the prescribed parameters and J.r""n,ng varues to b.eadopted rhe same monitoring protocoi lno parameters/ varues (except formonitorrng frequency) need t9_ be adoptecJ for petroi pumps covered under theguidelines dated January 07, 2O2O

These draft guiderines were praced in pubric domain for seekingcommentsisuggestions from public and concerned stakeholders These werereviewed by the Expert committee and tn" lrio.hnes r.,aue-oeen frnalised ano arehereby rssued as addendum to the earlier cP'ca Guideline, ort.o January 07, 2o2ofor implementation by concerned stakeholders

Thrs issues with the approvar of the competent Auilrority

Enci.:As Above

To

l A‖ SPcBs/Pccs
(As perlist enc10sed)

枷
… …ぷ

″

AQM D市
.

vy″ノ,a rc191総 sfrO cルでυノθ′ο′ο CO月9/711ss′0′フe/ο r cA″ノ
Sι′ρρ″es or O′′ler s″ηrrar aυ f′,。 rr′′cs vn/′,oノοο々 θfrer
′SSt′eS rerc9reσ ′。ρer′

‐
0′ ρυr77ρs ar Srare/υ rねソθ′

and D′srrrcr c。 〃ecrOrs/ coη 7″ガssノor7erS /Deρι′ry
Cοrrlm′ssrOrles

イ鸞圏ギぴ呻 覆,輔
Parivesh Bhawan,E3st AFjun Na9ar,Delhi・

ぎヽ平T/1 cl:43102030122305792)寺 褒輝
=/webttte

デ

1:(〕 (〕31
110032
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List of Stakeholders
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2 」oirlt Socretary(Marketing)
Ministry Of Petroletlrrl and Natural Gas`CDov1 0flndia

ShastriBhavan:

New Delhi-1loool

3  Chief Contro‖ er Of Explosives

Petroleum and Exp10sive Safety organization(PESO)

A Block cGO Complex FI貴 h Floor Seminary Hills
Nagpur― (A/1aharashtra)-440006

4 Director

Legal Metro10gy

Ministry Of cOnsumer Affai「s,Food and Public Distribution Deptt.Of cOnstJmer Affairs,
Roorn No 461-Al Krishi Bhawan,

New Delhi-1lo ool

5 1~he Chairman,

M/s Bharat Petroleum Corporation t_irrlited

Bharat Bhavan,4 and 6 Currimbhoy Road

Ba‖ard Estate,Mumbai400 ool

6 The Chairman;
M/s Hindustarl Petroleum corpOration Lirnited

Petroleum House,17,」 amshedjl Tata Road,Mumbal
Maharashtra 400020

7.1~he Chairman,

M/s lndian Oii cOrporation Lim賛 ed
indian Oil Bhawan,G9,Ali Yavar」 ung Marg
Bandra East,Ⅳ lumbal,Maharashtra 400 051

8  T´ he Chal「 rTlan,

A4/s.She‖ lndia A/1arkets Pvt.Ltd.

Plot No,71 Bangolore Hardware Park!

Devanahalll lndustrial Park

MahadevaKodigeha‖
i

8angalore-562149,Karnataka、

9.丁he Chairmani
A/1/s Reliance lndtlstries Lirnitedi

Maker Chambers― |∨
Nariman POint

Mumbai400 021,lndia

10.The Chairman)

M/s.Nayara Energy Limited(Forme‖ y Essar O‖ Limited)
5th Floori Jet Alrways Godrej BKC,

Plot No.C-68,G Block

BandraKurla Complex,Bandra East
Mumbal-450051
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1. Joint Secretary
CP Division
Ministry of Environment, Forest and crimate change
lndira p aryav aran Bhavan,
Jorbagh Road, New Delhi _ 110 003

2. Regional Director
Regional Directorate, Lucknow
PtCUp Bhawan, VibhutiKhand, GomtiNagar,
Lucknow- 22601A

3. Regional Director
Reg ional Directorate, Ben galu ru
A-Block, NisargaBh avan,
1st and 2nd Froors, 7th D cross, Thimmaiah Road, shivanagar.
Bengaturu_560079

4. Regional Drreclor
Regional Directorate, Bhopal
Parivesh Bhawan , paryavaran
Parisar E-5, Arera Colony, Bhopal_462016

5. Regional Director
Reg ional Directorale, Vadodara
Parivesh Bhawan, opp.ward No. 'r0 vMC office subhanpura,
Vadodara -390023

6 Regional Director
Reg ional Directorate,shillong
"TUM-SlR". Lower Motinagar,
Near Fire Brigade ll.e., Shiilong_7g3O14

7. Regional Director
Regional Directorate, Kolkata
'south end concrave' Brock-s02, sth & 6th [:roor, 1s82,
Razidanga, Main Road, Kolkata_ 7OO1A7

8. Regional Director
Regional Directorate, Tamil Nadu
second Floor, No'77-A, south Avenue Road. Ambattur lndustrial Estate, Ambatturl'aluk, -lhiruvailur 

District, chennai- 600 058, Tamil Nadu

9. Regional Director
Regional Directorate, Chandigarh
e-mail- gurna msineh.cocb@nic. ill

10, Regional Director
Regional Directorate, pune
e-mail b!:narry.epcL1e_nic. in

11 PA to CCB
12. AO to MS
'13 lT Division for uploading on CPCB websrte
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P OF NEW PEttROL PUMPS

The Hon'ble NGT vide orders dated 23.07.2020 and 09.10.2020, in the matter of

Suresh Mandaloi Vs. State of M P & Ors (O A. No. 61 of 2019 (CZ)), directed

MoEF&CC and CPCB to submit a report with regard to the minimum distance from

water bodies to the petrol pump.

丁he matter、〃as subsequently referred to the Expert Cornrnittee constltuted by

CPCB earlierin the matter of guide‖ nes for setting up of new petrol pumps and the

fo‖ owlng addendurn guidellnes(to guldelines dated 07.01.2020)have been fina‖ sed

forlmplementation in case of petrol pumps near water bodies:

a)A‖ the surface water bodies i「 respectlve of utility sha‖  be protected from any

possible contanlination.丁 hese include lakes, ponds, streams, rivers, wetlands,

canals and creeks, as per revenue records.Retail Outlets sha‖  not be located

within a dlstance of 50 meters from the nearest point of water bodies ln case of

streams and rive「 s, the dlstance sha‖  be considered frorn floodway.ln case

floodway is not defined,the distance sha‖ be considered from firrn banks/edge of

river.丁 he siting criterion is to be implemented for a‖  new petrol pumps where

construction by ORAcs starts postthe lssuance ofthese guidelines.

b)Reta‖ outlets comlng within 50 1η eter to 100 meter from the nearest point Of

surface water body sha‖  have secondary containment by vvay of double wa‖ ed

tanks or concrete protection walls around Underground Storage Tank(US丁
).

の Groundwater and so‖ quallty monltottng near the premlses of fuel retall outlets

sha‖ be conducted by OMCs once a yearthrough E(P)Act,1986 approved labs

or labs、″ith nationalノ international accreditation.丁 he monltoring sha‖ be done for

those Fuel Reta‖  Outlets whlch are located within 100 meter frorn the nearest

point of surface water bodies.丁 hese sha‖ be applicable to a‖  petrol pumps,

regardless of the date of establishment、 ln case of any clarification and/or dlfficulty

in obtaining samples for groundwater and so‖ quality monitoring,C)MCs may seek
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assistance of local administration/SPCB/PCC/CGWB. Protocol for soil and

groundwater monitoring is annexed as Annexure-|.

d) Groundwater and soil quality monitoring shall also be conducted

installation of the new fuel retail outlet, for those retail outlets

100 meter from the nearest point of surface water bodies.

by OMCs before

coming up within

NOTE: Ihese guidelines are supplementary to atl existing relevant Rules,

Guidelines, Orders, Notifications such as Wetlands (Conservation and Mapagement)

Rules, 2017, Coastal Regulation Zone (CRZ) Notificatiort, 2011 etc. The other

measures, prescribed in CPCB guidelines for setting up of new petrol pumps dated

07.01.2020. for containment and treatment of spiltages, check on leakages from

USIs, treatment and disposal of sludge removed from underground tanks during

cleaning, measures for protection of workers' health, audit of att protection measures

and monitoring syslem implemented at petrol pumps, shatl a/so appty to the fuel

retail outlets falling in the criteria specified above.

Monitoring protocol specifying the prescribed parameters and screening values

annexed with these guidelrnes (other tt'tan the monitoring frequency), shall also be

adopted for fhose retail outlets where CPCB guidetines dated 07.01 .2020 are

applicable.

Ihese guidelines shal/ be reviewed from time to time.
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Annexurc-l

Protocol for monitoring quality of soil and grountlrvater near the prcmiscs of fucl retail

outlets

Samples of grourclr,r,ater being used fbr drinking pLlrposcs shall be collected from at least

three dif-ferent clircctions witlr refcrcncc to thc retail outlet. The sanrpling point should be

pref'erahly within 5t)rn clistancc frclrn thc undergrourtd storagc tank locaticln at tltcr retail outlet.

"[']re samples shall bc trnall'scd lbr tlre lbllowing paramctcrs:

「 `1わ
′ご ノ

Fufiher, soil samplc shall be collected fiom a horchole within the premises of the fuc.l rctail

outlet acliacent to the tJnderground Storrtgc"l'ank (tlS'l') pit.'ilre deptlr of bore hole should bc

rup to lrn belorv the hottom of thc storagc tank lcvsl. Soil sarttples shall bc analy'scd fbr tlre

firl Iowi n g paramcters :

■7わ′
`2.

SI・.No. Pitrirnrctcr Screen in g Vtrlues(mg/kg)
-l'otal petroleum hydrocarbons

(TPH)

5000

2 Ilenzene 5

3
'l'oluene

30

4 X,r'lcnc 50

5 Methyl 'l'crtiary Butyl Bthcr

r;i;i PIil -
100

6. 40

Ground rvater and soil cluality monitoring shall hc oonclucted by OMCs once a year thl'ough E

(P) Act, 198(r aplrrovetl labs or labs rvith national/internertional accreditation ancl thc rcports

are t<l be subnritted to SPCI], 'l"he soil monitoring shall be done in trrst six months while

groundwater rrronitoring shall be done irr thc next six rnonths.

Sr. No. it;,ir",.i.' Screcning Valucs
'l'otal 

lretroleunr hydrocitrbot"ts
(C ro -Cl.ro)

0.6mg/L

B・ I｀EX l lJcnzene- 0.01 mg/1,
'l'olrrc:ne- {J.7 mglL
Xylcne-0.5mg/L

3. N4eth1'l Tertiary Butyl Ether l3pg/l

4.
′
1｀otal PAH 0.{)00I mg/l



In case ol cxccedance of screcning by any paranreter, or i, case of
soilrgroundr.vater contamination. thc nrcasures/stcps ils prescribccl in the

up of petrol pumps dated 07.01 .2020 shall hc taken up. Asscssment antl

can'ied out as per the guidelines issued by MoEI.'&cc and cpcR.
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1eakagc restllti:lg in

guidelincs■ )1・ sctting

rcmediatiOn shaH be
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CENTRAI′

B‐ 13011/1/2020-21/AQM .Ianuarr, 29, 2021

OF「 I(〕E MEⅣ10RANI)Uヽ4

Sub:Clariflcation lⅣ ith rcg2tr(i lo ctit― ol'f datc lk)r applical)‖ ity oi'sitillg cl・itcria rcltr:・ cd

in Cuidelines for Scttillg Up ol'Ncw I)ctl。 ()I Pl11111)s(!:ttCc1 07.01.2020

1｀his is in reference to guidclincs isstlじ (lby CP(〕 13 on 07.01.2020 1bl・ setting up of new pct101

pu】mps indicating the sitillg criteria to bc 30t iinpleincntc(lR)r ncⅥ ′Retail(Э lltlets.

RcFercnces/cases have been receivcd、 vith l・ cgard to applicability()1｀ (〕 P(〕 B siti118 Critclia(ititcd

07.01.2020,in cをtsc of Retai1 0utlets where lン ctter oF Iiltcnts(1“ OIS)have bcen isst:ed or

applications havc been lmade fol・ obtaining N()C or pl・ iol・ clearance/initial approval 1las becn

obtained fl・ om PESO。

In tllls i・cgard,it is clarilicd that the siting criteria n)r nc、 v IRctttil(〕 titicts is t()be conlplicd、 vith

ill cascs、、′hCrC consti・uction ol・ Itctalil()utlets by()il Mal・ |(ctillg(〕 onlpallics coll111lenCCd()1l or

aicr 07.01.2020.In othcr words,thc siting cl・ itcria Ⅵ′in:lot apply lo those cascs、 へ′hCrc PES()

prior clearance/ initial al)I)roval has t)ec1l obtaincd an(l stibscq、 lcntiy constl‐ liction has bccn

staricd by thc()Ⅳ I(〕 beR)1・c07.01.2020

This is isstied with tllc approval ol｀ Co11lpetcnt Aut1lority

Cttr
(1)。 K.Gupta)

Additiorlal Dil‐ cctor and Hcad

AQM diviSi()n

To:

1.AH SPCBs/PCCs―   /1iル α″θク7′
`∫

′′Oσノノて'7イ′α′
“
′οこ:ο″7′ 77′ .ヽ・おノθノ?α″9/Cノ 'ヽ′

′.,ιグψ′た∬(′′・

I)OIノ Lノ UT10N CONI｀ ROI′ 130A Rl)

D EI′II1 110032

other sinrilar uuthoritie.r wlto ktok ufiet' i.s.rrrer.v ralatccl to /iral
Retail Outlets ot ,State leve.l ancl Di.rtrict (lctllec,tors.

(As per list
enclosed)

Ministry of Petroleurn Ancl Natural Gas

Joint Secrctary (Markcting)
N4inistry of Petroleurrt ancl Natrtrtrl (ias, Govt. ol'lnclia
Shastri [Jhavan.
Ner.r,Delhi --I10001
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駐鮮驚彙辮輔:£寒諸驚舞器P
4.1'he Chairinan,

M/s.Bharat Pctl― olcunl c01‐ poratio11 1′ i11litcd
Bhal‐ at Bhavan,4 and 6(〕

tll‐rilllbhOy ltOa(l

Banard Estatc,Mllnlbai 400 001

5.・ 1・hc Chairman,

N1/s.Hilldustall PctrOleunl c01・ poratiOn Lilllitcd

Pctrolculn HOusc,17,Janlshc11夕
「 ata Road,Munlbai

Maharashtra 400020

6.Thc Chairman,
M/s.11ldian Oil corp()l・ ation Lilllitcd

indian Oil Bhawan,G9,Ali Yavar」 ung Marg
Bandra East,lⅥ ttnlbai,Maharashtra 400 051

7.Gcncral Manager(InternatiOnaH・ radc),
4ヽangalorc Rcflnery and Pctrochcnlicals l`irnitcd,

Corc-8,7th FloOr,

Scopc(3onlplex,I′odhi Road,

Ncw Dclhi― l10003

8.1｀ hc Chainllan and Managillg r)il・ cct。 1・ 1

M/s.ShcH India Pvt.Lld.

Plol No.7,Bang0101・c Hardwarc I)ark,

Dcvanahani lndustrial l〕ark

Mahadcva ICodigehaHi

Bangalore-562 149,Iくalmataka

9, 1'hc Cllairman and Managillg E)irectOr,

～
1/s Rcliancc lndustrics Lirnitcd,

Maker Chambers‐ IV
Nariman POint

Mttrnbai 400 021

10.Chairlna,1

M/s.Nayara Encrgy Lン imitcd(F()nllcrly Essar Oil I´ i:1litc(1)
5th「 loor,」 et Ail、vays Go(11・cJ BKC,
Plot No.C‐ 68,G Block
Bandra Ktlrla Colllplcx,Ba1ldra lレ Isi

Mtilnbai-450051
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Copy to:

. 1.,.'{tegior ral I)irc:ctorv Regiorral Dircctoral.e, Bhclpal
]'hird I"loor Sahlcar Bhawan
North 'f 'f Nagar
Bhopal 462A03

2. Regional Director
Regional Di rectorate Bengalunr
A-[3lock, Nisarga lJhavan,
lst and 2nd Floors, 7th D Cros.s,

J'hirnrnaiah ltoad, Shivanagar,
Bengalurur -56A079

3. I{egional Director
Itegional Dircctoratc, Cherrnai
No. 76, Mount Salai,
Guindy, Chennai-600032

4. Itegional Direc,tor
Regional Di rectorate I(olkata
South encl Conciave Blocl(-502, 5th ancl 6th Floor,
1582, I{aziclanga. Main Roaci,
I(olkata-700107

Rcgional Director

Rcgiollal Dil・ ectol・atc,Lucknow
PICUP Bllawan
Vibhtiti Khand,C,ollll:Nagal・

Lucknow-226010

ltcgional Director

Rcgional Dil・cctorate,Shillon9

TUM―SIR.Lower Motlna9ar,
Near Fire Brigade H Q,,shillong_793014

Rcgiollal Dil・じじ10r

Regional E)ircctol・ ate,1/adodara
Parivesh Bhawall,Opp.Wal・(lNo.10
VMC O∬icc Sllbhallpura,Vaclodara-390023

Rcgiollal Dircctor

Rcgional Dll・ectorate,Plinc

ltow HOusc No.l,Nisar・ g Vihar)

Balc、 v(1(li,Punc-4!1045

6.



List of SPCBsノ PCcs
~T雨

「
面3nll)crζ ccrcta:ジ

~~~ ~~~~  ~

Al、て11、 ia Pl:ldesh Statc PoHt:tion COll::。 iFう o):、 rd
D No33-26-14D/2.Nea:Stillrisc HOsPilal.

Pus11:)a HOtcl Ccntrc,

Clra I mvari Street, Kasruribaiper,

Mb型里1い020010´
rhc,И c:1lbcr Sccrctary

Asstrn State Pollutirm Control l]oard
Banrunimaidan,
Cuu,alrati - 78102I
Assam
'l'he l\4embcr Secrcrary
Chhattisgarh Environrnent Conscrvatiorr
Par'yavas [Jharvau,
North Block Sector-19
Naya ltaipur . 4S2 099

Q壁■11ミg坐
'l'he Mcnrber Secrctary
Gujarat State Pollutiolr Conrrol Board
Scctor l0-A,
Gandhi Nagar - 162043

Sutglct.
fi," lrt",nUcr il;"rrry
l'lrrrrirchaI I'radesh Srate Pollution Clonrrol [joarcl
Paryavaran Blrayan, Pirasc III.
Nurv Shimla - 171001)

.l'l irnacha I _t.flcs!" _ _
l'hc Mcrrrbcr Sccrerary

12:欺:lRI11,癬 :薫I:l、■1薫IttI~
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`Palyavaran lヽ
|、 nvan.、 Yul)la R(〕 (1(l

Papr)tl Nallそth,

Nallarla3ι :n 791111)
Artinacllal Ptadcsh

'l'lrc N{crnircr Sccrerirry
lJihar .State l)olirrtion Cr-lrrrrol f]crard
Parivcslr [l]rawan, t)lor No.N-it/Z.
Patlipuna lndustr ial ,\rca
Patrra-800023
'l'lrc N4entbcr S-are t:'ry-
Goa Statc Pollutiotr Corrtrol tJr:ard
Nr. Pilcrnc lndusrrill Estare,
Opp. Saligao Sentinary.
Saligao - llarttcz

I laryana Statc Pollurion Clonrrol lJoarcl
C- I l. Scctor (r. lrarrclrkrrla.
Haryarra I 14 109

-1|,ry_rtul__'llrc lvluntrcr Sccrsrary
.!&K Statc !'ollutrorr Ctlnrrol Boirr<1. l)arrvcslr [Jhiirvirr.r.
I'-orcsl (iornplc.x. Oladrri. Narwal. trallspot I Nagar.
.larinrrr tJ&Kl

:hcヽ lol■ bcr Scclctを ll y

Kirrnataka Srare l,ollutiorr Control Roartl
Parisara llhavirn, 4'h& 5'i l'lorlrs
Clrurr:h Strqct.
Bangalorc - 5(r0 ml
Karrrataka
l-hc Ir4crrrbcr Sccrerary
Maharashtra Srare Irollurion Conrrol Board
Kalpataru [)oirrl, .J"l& 4't, floors
S:on Matun.ga Schcnrc l(oad No. 6
Opp. (line l)lanct, Sion Circ!c, Sron (E),
Mu,1lbai 400 022,～ lt:h:lrasl、 1『〔l
'l'lrc Mclnbcr Sccrctary
lvtanipur .Statc Pollution Control Board
Lamphelpat,
lmphalWest D.C. Officc Cornplex - 795004

Ш 里__
Fhcヽ4cmbcr Sccrcitirv

Mizo,・ a:1l Sia:cl)t)lit:lioll(・ oll::ol Bζ)a:d

Ncw Sccrclarial Conl,|ぜ x,

Khatla,Thhnmua11)o:t● ,Ai′ aw!

lヽ:2oral11 79600 1
'l'lrc lv{crnhcr Sccrcrary
Odisha Statc Pilllurron Cot)rrol
Paribcsh Blrawan
A-118. Nilakanta Nagar, [,lnit
Bhubancshrvar 75|0l2
O<iisha
'l'lrc 

i\'1 crni;r:r Sccretar-y
R3j〔isti、そin stt:lc Po‖ ιl!lo)、 ('ol〕 tr(11Rく、そ1「 (l
A41[tstitlltiOnal Arcal Jl131anc I)ungri

JaipLi:・  ヽ302004
RIむ asthan

J
|

|

|

1

|

Jharkhantl Sratc I,ollutiou Corrrrt:l
T.A liuilding, llEC Carupus, P.O.
Ranchi -834004
Jharkharrd

Eoari{
IJhurwa

Thc Membcr Sccretary
Madhya Pradeslr State Pollution Contrrrl Roard
Paryavaran Parisar, E-5 Arera Colony
IJhopal - 462016
Madhya l)radesh

T:lc Mc:1lbcr Sccrctary

MC8halをlya Statc PO‖ tition(】 o:ltrol Iヽ
`)a:(l

Ardeni Lu:1:pyngnlζ nd,

Shillo:18  7930:4

M

Tlrc fulenrber Secrctary
Nagaland State Pollution Control lloard
Signal l'oint, Dimapur,
Nagalan<l 797112
Nagaland

'l'he Menrbcr Secrctary
Puniab Statc Pollution Control lloard
Nabha Road. ITI ll<1, Aclarsh Nagar,
Prem Nagar,
Patiaia - 147001

8oard

VHl,
‐

‐

‐

‐

一
．

　

　

，

，

　

，

１

，

―――

―

一……………― ―」

'l'hc Mernbcr Secretary
Kerala Statc Pollution Conrrol Iloard
Planroodu Junctron, Patranr Palacc P.O,
Thirrrvanath:rpuranl - 695A04
Kcrala

「
|

|



'l'lrc Me rnhc,r Sccret(iry
Sikkinr Statc Pollutiorr Control lJoard
Statc laud Llsc & Iinvirorrrne rtt C'e il

'I'he Mcnrbcr Sccrctary
Telangana State Poilution Control Bc.rard

Paryavaran Blravan
A-3, Industriirl Estatc, Sanath Nagar,
I tyclerabaci 500 0: I
'l'clangana

'i'i.'e M"int,. ; Se c,e i,t ;,
tり ttarakhand Enviroハ r、、cllt Protcctiol、

`貶

I)o‖ tltio11

Control Bolrci
29120, Nenri
l)uhradun
UttarakharrC
J'lrc lvlcrrbc
Wc.st llcngir

-s.-;;ii;',
] Strrtc Pollution Control IloaLd

Paribcsh BI、 avan
B、lilding,No 10‐ A,Block一 LA,Scctor 3,
Salt i´ akc City,

K()lkata-700091,ヽ ′ヽcst

1｀ 1、c Mc:ηbcr Sccrctary

An(lanlan&Nicobar islands i)ol!ution

ContloI Co111了 1littcc,

Dcpartll、 cl)t

Do‖ ygulも
「ヽ

744102

iVlernber Sccrctitry
I)alnan, Drrr & I)arJra Nagar I{avcli
Ptrllution ( orrtrol (iunrnrirrec,

OfTice of thc l)cputy Conservar<lr oI Forcsts,
l)a11lan  396220

Mernbcr Secrctary
Pondichcrr 1, Pollntiorr Control (llmr.lrirrcc, l Iousing

旦怪整整塾狙〕JCXl Arin Nagar,1)ondichcr堅 160002,

Rond,

248001

of Science &'l'uchrrologv,
arr Saclair, Iiaddo P.O., Pori Blair -
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'l'hc Mernbcr' Sccrctnr-y
'l'nrrril Nirtlu Stirtc l)ollrrtion (.'<>rrtlol illoartl
Ntl. ?6. Mouut Salai, Cuinciy.
C'l、 cntnai  600032.・ :｀ a:、 lil Nttdu

Th.' l'4*r*-*,'S.ilil;,
'l'r'ipura State Pollution Corrtrol Board
l)arivesh Bhawan
))t. Ncirru Cornplex, (-iorklrabasti

K、lnjtlbtin,Agaltalal

Wじ、11｀ripl:ra-799006

1「 1lPJ生 ___′
「1、 cヽ 4c〕 nt)cr Secrctary

Uttar Pradesh Statc Itollutiorr ()orrtrol I"loard

J"l llrxlr. l'}lCLJP Bhrvan.
Vibhtrti Khirrrd, Conrti Nag,ar,
I-trckrrow - 2260 l0
Utilr l)radcslr
'[hc N4crnbtrr Secrctary
Dullri I')ollution (lonrrol Cornrniltcc,
Govcnrrncnt of' N.C.'l'. Dclhi
4tir !"loor, ISII'l- Iluildirrg, Kashnrelc
Catc,Dellri- I 10006

'lhe Mcrnbcl Sccrctary
Cha ntligaLh Ilol lutiorr Control Cr>nrnrittce,
Paryg1,g1',11 Bhau,art, Clound Irloor, Scctorl9 B

\'l ;icllrytr lr,larg, Cha n<iica rlr

\1ernlrer Sccrctary
[-akshaclwccl> [)rl] I rr t r otr Ciont rol (ltl rrr rrril tcc,
Dc1:artrlertt of Scicncc, 'l'cclrnology ct
Elrvironrnclrt,
Kavart11:‐6S2555
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Ad■liSory rcBnrclil18 CXCl■
pllon lo Rcta‖ (〕 ut:ctS fronl obininin“

COnsCnt

Nl〕 11lbCr Of rCprcscntations havc bccn rcCCiVCd by Govcrnrncnt indicating that SP(〕

BS/

PCCs arc illsistillg to gct COllSClll fOr sctting up or ncw Rctai1 0utictS.As pcr CPCPJ Document

On `RcwisCd ClasSiflCtntiol1 0f llldustrial SCCtOrS Under Rcd, Orangc,(3rccn and WhitC

Cntcgo‖es'datcd Fcbruaw 29,2016,Aulo:nObilC rttc1 0utlcts(only dispensing)haVe bc「
nlCpt

ili scparatc Catc80ry and lllay bC CXCinptcd from thC purvicw or Conscnt managementin vlew

oflllinor air pol11ltioll duc to SO:nC fligitivc CinissionS during fucl「
lHing opCrat:Ons.

Ftl口 1lcr、 ns pcr Guidclines prCpared by CPCB and MOPNG for`Sctting up oF Pctrol

Pulllpsl a‖ llCヽ V rCtail outictS SCt up with salc potcntial o「
300KL MS pcrr■ Onth in citiCS With

:::‖露:lltttTttkl∬
trttSt‖ ∬ TtttrttMSrrmm‖

n面
“

h宙鴫

pOur Rccovcry Systcm(VRS).

AcCOrdin3!y,tllC Rctal1 0utictS nlay bC CXCinptcd from obtaining cOnscnt frorrl SPCBS/PCCS.

Encl.: CPCB Documcnt on 'Rcvised Classification of Industrial Sectors Under Red'

Orange, Green and White Categories'

Atlvisorv for:rll SPC


